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(By Hon, Mr,Just ice i.Coe3rivastava, Vels)

On 26-3-93 ahri K.quinﬁE, yas present and he uas

directed to take notice. directed he took not dce, £
: . A : |
but no written reply has bHen filed, He appeared tovday.?

ce has been obfect ed to by the Laarneqéfor

His appearan

the applicant. Uhen he waf directed to take notice

and he is an Addit tonal Jtanding Counsel for the F

Central® Government, objecHjion of this nature cannpt be

allouyed, I this cese a i roct ion was given not to

finalise any selection, if] any made,ginrréSpOhSE'ﬁdﬂ;
Annexure«~6e _The appliceff came poryard with an
allegation that a fresh sflect ion has been made gnd :

icat ion|

the selectipn should not He alloued, In his app]
he has not made referenb to the earlier case to|uhich

\
!
i
‘he was a partys The fild|of that case has been ﬁummuned~
1

Vs, U.0s1. & Others —U;A.No.1%4/91

ghich is Shiv Charan Ra
yhich indigates that the |ppplicant vas a party tp the '

said case 38 reSpondent’ﬁn;a. The order sheet of the i

said case indicates that |[[not ices uere issyed to |all the

respondents on 2-12=91. Even if the respondentd did

not appear| he could havel|moved an application for

setting aside the judgemgnt which he did not. The |

(]

advertis ements were mad$g in pursuance of the direction

LAAV// : given by this Tribunal yfde judgement dated 15==93,

but the Trnibunal came tdl the conclusion that the
*? .2 2 =)
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appointment of t he applica
manipulation done by his fat

Master and it waS observed t

Selection yas made through man

in this case, #s Such the sgl

quas hed, UWhen the selgction to

to t he directions of this Trib

or the same bench could not havH

in case this fact {could have be

of this Tribunal.,| & such the s
be stayed,
Hoyever, it is made clear that

the same will be Siubject to the
this case,

.

Member (A)

Accordingly the intﬁ[im order is
i

'\N"
the result of'tha

ho was garlier a Post
he entire process of
Ng and manipulatich
ion is liable to be
kK place in pursuance
Hnal, the othar bench
Stayed the selection
an'brought to the noticd
lelection process cannot
vacat ed,

any selection is made

-

final order passed in

e~

Vice-Chairman,

Sated: 13th April,|1993, Allahab
(Bdk)

: 28




